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Present : None for applicant.

shri P. 5. Mahendru for respondents.

Foth the applications are opposad Dy

submitting that an appliceticn Tor amendment has

2

heen made aserting that the cause of actlon arose

alt Delhi.

stration of the case amendment

o

Refore reg
sould not  be allowad., The 0A may he returned to

the applicant with liberty to fille Fraesh 0A whers

o

the cause of action according te the applicant,

AEOse, Both the applications are rejected.
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